- ACT No. I or 1915.

~ Passep BY THE GOVERNOR GENERAL OF Inpia 1N CovNoIL,

(Reéeived the assent of the 'Gove,r_nar General on t/te 1;2,&&
‘ Januvary, 1915.) .

An Act to continue in force the provisions of
‘certain Ordmances

HEREAS the Ordlnances menhoned in the

o YY Schedule are temporary in their duration and
. i.%j‘.;c: i.asv in virtue of section 23 of the Indlan Counclls Act :
y " 1861, are limited to expire within, the perlod of six -

months from t;helr promulgatmn and

Whereas owing to the state of war axmtlng
between His Majesty the King Emperor and certain
foreign Powers it 18 expedient to provide for the
continuance as in this Act mentioned of the provi-
sions contained in those Ordlnances, it is he1 eby

enacted as follows ;—

1. This Act may be called the Emergency Legls- kot title,
lation Continuance Act, 1915.

9, The provisions of the Ordlnances mentloned Continuance
in the Schedule shall have effect as if they had been of Dumom,
enacted by the Governor General in Council and in Schedule.
shall be,in force during the contlnuance of the pre~

‘esent war and for a perlod of six months thereafter :

Provided that the Governor General in Council

“may by notification in the Gueette of India direct

that any provision in any of the said Ordinances
shall cease ‘to be in force at any earlier aate which =

may be speclﬁed in such notifieation. o
'  SCHEDULE.




2 ".Emergenoy Legislation Continuance. [ACT I
(Schedule.)
'SCHEDULE.

(:S'ee xectz' m 2.)

Oithnances made by ‘the Governor General of Indw under
.sectwn 83 of the Indian Cmmczls Act; 1861.

) N " Yenr. | Number. ' - 'Sh'ort title.
1914 | 1. )} The Indian Naval and M1lxtary News (Emergency)
E Ordinance, 1914 -
- s II The Impressment of Vessels Ordinance, 1914.
“» IiI | The Foreignors Ordi_nnncé, 1914,
) . » IV | The Indian Volunteers Ordinance, 1914.
" . The Ingress into India Ordinance, 1914..
: B ) » B4 § The ggnTercxal Intercourse thh Enemles Ordmance,
» Ty Th\e*F};reigners (Amendment) Ordinance, 1914,
» |. VI |The Foreigners (Purther Amendment) Ordinance, 1914,
n IX |{ The Articles of Commerce Ordinance, 19141.




